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K&R RAIL ENGINEERING LIMITED

Registered Office: 3rd floor, Sai Krishna, Plot No. 797 A, Road No. 36,
Jubilee Hills, Hyderabad 500033 Email: krrailengineering@gmail.com
Phone: +91 4027017617, +91 40 27000499 Fax: +91 40 270001295

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND REMOTE E-VOTING INFORMATION

1. Notice is hereby given that the Extra Ordinary General Meeting (EGM) of the members
of K&R RAIL ENGINEERING LIMITED will be held through Video Conferencing
and Other Audio-Visual Means (VC) Monday, the 28th day of April, 2025 at 11:30A.M.
(IST) to transact the business as set out in the Notice of the EGM. In compliance with
General Circular Nos. 14/2020. 17/2020 and 20/2020 issued by Ministry of Corporate
Affairs and Circular No. SEBI/HO/CFD/CIR/P/ 2020/79 issued by Securities and
Exchange Board of India. (herein after collectively referred to as *Circulars®).
Companies are allowed to hold EGM through Video Conference without the physical
presence of the members ata common venue. Hence EGM of the Company is being
held through Video Conferencing mode.

2. Shareholders will be provided with a facility to attend the EGM through VC/OAVM
through the CDSL e-Voting systems. Shareholders may access the same at
https://www.evotingindia.com under shareholders/ members login by using the remote
e-voting credentials. The link for VC/OAVM will be available in shareholders members’
login where the EVSN of Company will be displayed.

3. In compliance with the circulars, electronics copies of the Notice of the EGM have
been sent to all the shareholders whose e-mail ids are registered with the Company/
Depository Participants. These documents are also available on the website of the

Company www.krrailengg.com. The Notice can also be accessed from the websites
ofthe stock Exchanges i.e. BSE Limited at www.bseindia.com. The dispatch of Notice
of EGM through emails has been completed on 4th April, 2025.

4. As required under section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014, as amended from time
totime, the Company has engaged the services of Central Depository Services (India)
Limited to provide e-voting facility to the shareholders of the Company. Members
holding shares either in physical from or dematerialized from as on the cut-off date
i.e. 215 April, 2025 may cast their votes electronically on the business as setforth in
the Notice of the EGM through the electronics voting systems of CDSL (remote e-
voting). Members are hereby informed that:

a. The business set forth in the Notice of the EGM may be transacted through remote
e-voting systems at the EGM.

b. The remote e-voting shall commence on Friday, April 25, 2025 (9.00 A.M. IST) and
ends on Sunday, April 27,2025 (5.00 P.M. IST). Members may note that once the
votes are cast on aresolution, the members shall not be allowed to change it
subsequently.

c. Members who have cast their votes by remote e-Voting prior to the EGM may also
attend/participate in the EGM through VC/OAVM facility, but shall not be allowed
to cast their votes again.

d. Any person who acquires shares of the Company and becomes a Member of the
Company after sending of the Notice and holding shares as of the cut-off date. May
obtain the login ID and password by sending request at company at
krrail1994@gmail.com. However, if he/ she is already registered with CDSL for
remote e-voting then he/ she can use his/her existing users ID and password for
casting the vote.

e. The facility for e-voting will also be made available during the EGM and those
members present in the EGM through VC facility, who have not cast their vote on
the resolution through remote e-voting and or otherwise not barred from doing so
shall be eligible to vote through the e-voting systems at the EGM. The members
who have cast their votes by remote e-voting prior to the EGM may also attend the
EGM but shall not be entitled to cast their votes again:

f. The manner of voting remotely for members holding shares in dematerialized
mode, physical mode and members who have not registered their e-mail addresses

Date : 07-04-2025 Whole Time Director

TELANGANA GRAMEENA BANK
Regional Office: Hyderabad-1

NOTIGE FOR BREAK OPEN OF LOGKERS AND PAYMENT OF RENT ARREARS

Thig is 1o infarm fhat the folkeang cueslomer are having kcker fFaclibes in Saroornagar branch of
Telargana Grameena Bank, Hyderabad-1, Region As there ame no aperations in locker and
the rent was not paid from many years, we have served nofices 10 the address availeble with
the Bank. As:ihera is no response from the costomer, we ane issuing press nolice and inform
Ere below custormer that, the overdua renl shauld be paid befare 07.05.2025. Fadure in paymen)
of ovendue renl. Bank will braak open lockers &s per our Bank Palicy and legal action will
be initated to recover all the expenses incured by the Bank will not consider any objections
after 07.05.2025.

KOTHAGUDA WHITEFIELD (13086)
1st Floor, D No 1-62/1, Sri Tirumala
Subash Arcade Kothaguda X Road,

'-I!‘_'f1."' din |'I:|||.|_r'.1 I_:i_.'|_|!L. qﬂ

FrTiEa Syudicaie
Hyderabad - 500 084. IFSC /| RTGS /| NEFT Code CNRB0013420

POSSESSION NOTICE [SECTION 13(4)]
(For Immovable property)

SNl CUSTOMER NAME BRANCH NAME|  REGION AMOUNT

1.| Kotha Srinivas and Kotha Ranjitha| Sarcomagar | HYDERABAD-1| 6,052/

For other detail contact concerned Branch Manager Sdl- REGIOMNAL MANAGER

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
JENBACHER DISTRIBUTED POWER INDIA PRIVATE LIMITED

Jenbacher Distributed Power India Private
_ | Limited
2. | Date of Incorporation of Corporate Person | September 8,2018
3. | Authority under which Corporate Person is | Registrar of Companies, Hyderabad
Incorporated/ Registered
4. [Corporate Identity Number / Limited| CIN:U74990TG2018FTC126585
Liability Identity Number of Corporate
Person
5. |Address of the Registered Office and|Vatika Business Centre, 6th Floor, Divyasree
Principal Office (if any) of Corporate| Omega C Block, Hitech City Road, Kondapur,
| Person | Hyderabad 500081
6. |Liquidation Commencement Date of| April3,2025
Corporate Person
7. Name, Address, Email Address, Telephone | Krishna Komaravolu, IBBI/IPA-002/IP-
Number and the Registration Number of | N00562/2017-2018/11699, House No.7-1-214,
the Liquidator Flat No.401, Vamsikrishna Apartments,
Dharam Karan Road, Ameerpet, Hyderabad
500016. Mobile No. 7337340177 /9010226641
e-mail: kkvolu@gmail.com /
vl.jdpipl@gmail.com
| May 3, 2025

Notice is hereby given that the Jenbacher Distributed Power India Private Limited has commenced
voluntary liquidation on April 3, 2025. The stakeholders of Jenbacher Distributed Power India Private
Limited are hereby called upon to submit a proof of their claims, on or before May 3, 2025, to the liquidator
at the address mentioned against item 7. The financial creditors shall submit their proof of claims by
electronic means only. All other stakeholders may submit the proof of claims in person, by post or by
electronic means. Submission of false or misleading proofs of claim shall attract penalties.

Date: 08-04-2025
Place: Hyderabad

1. |Nameof Corporate Person

8. | Lastdate for submission of claims

Name and Signature of the Liquidator
Krishna Komaravolu
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UNION BANK OF INDIA
H (A Govt. of India Undertaking)
I‘F'iE Un u"'nn Ba"k GRIET Miyapur Branch 13081, Hyderabad- RO Punjagutta, GRIET Shop No. 1

Ll Megahills Complex, Miyapur, NH-9, Serlingampally Municipality, Medchal Dlst
Hyderabad- 500049, Email: ubin0813087 @unionbankofindia.bank

Auction Notice for Sale of Vehicle Hypothecated as Security to bank under Hypothecation Deed
Notice is hereby given to the public in general and in particular to the Borrower(s)/ Guarantor(s) that the below described Vehicle

Whereas The undersigned being the Authorised Officer of the Canara Bank under
Securitization And Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as "the Act") and in exercise
of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice dated 24.01.2025, calling upon
the (1) Sri. Mudireddy Ranjith Reddy S/o. Jalapathy Reddy P.No:84, Adarsha Nagar,
Opp: Umcc Hospital, Gajularamaram,Tirumalgiri, Telangana-500055. (2) Sri.
Mudireddy Ranjith Reddy S/o. Jalapathy Reddy, Plot No 42 Part (West Portion) & 43
Part(West Portion), Syno.199/E, Flatno 101 1st Floor "The Whitehous " Apartments,
Gajularamaram Village, Quthbullapur Mandal, Under Ghmc Circle,Medchal Malkajgiri
District Telangana-500055, (3) Sri. Mudireddy Ranjith Reddy S/o. Jalapathy Reddy
Hno 5-1-50, Gadi Colony, Banswada Nizamabad Telangana-503187 to repay the
amount mentioned in the notice, being Rs.23,22,318.67 (Rupees Twenty Three lakhs
Twenty Two Thousand Three Hundred Eighteen and Paise Sixty Seven Only.) with-
in 60 days from the date of receipt of the said notice.
The borrower/owner/guarantor/legal heir having failed to repay the amount, notice is
hereby given to the borrower/owner/guarantor/legal heir and the public in general that
the undersigned has taken possession of the property described herein below in exer-
cise of powers conferred on him / her under section 13 (4) of the said Act, read with Rule
8 & 9 of the said Rule on this 04th day of April of the year 2025.
The borrower/owner/guarantor/legal heir in particular and the public in general are here-
by cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of Canara Bank for an amount of Rs.23,22,318.67 (Rupees Twenty
Three lakhs Twenty Two Thousand Three Hundred Eighteen and Paise Sixty Seven
Only.) and interest thereon.
The borrower's/owner's/guarantor's/legal heir's attention is invited to the provisions of
Section 13 (8) of the Act, in respect of time available, to redeem the secured assets.
Description of the Inmovable Property: All that the flat no 101 in 1st floor with a plinth
area of 1102 Sft (including common area & car parking) along with an undivided share
of land admeasuring 43.8 Sq.yds (out of 894 sw ydfs), on plot no 42/part (west portion)
& 43/part (west portion) in Sy.no 199/E, apartment name " The White House" situated at
gajularamram village, Quthbullapur Mandam under GHMC circle, Medchal Malkajgiri
District Telangana State Boundaries of the prooperty: North: neighbours land, South
: Plot no.44, East: Plot no.42/part(east portion) and plot No 43/part (east portion),
West : 30" wide road. Boundaries of the flat North: Flat no 102, South: open to sky
East: corridor and stair case, West: open to sky

Registration SRO QUTHBULLABUR (Document No 16964/2021)

CERSAI ID: 400058753098

Authorized Officer
CANARA BANK

Date: 04.04.2025

Place: Kothaguda Whitefield

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL - |

AT HYDERABAD

CA (CAA) NO. 11/230/HDB/230, CONNECTED WITH
CP(CAA) NO. 15/230/HDB /2025
In the matter of Sections 230 to 232 of the Companies Act, 2013 and other
applicable provisions of the Companies Act, 2013;
And
In the Matter of Scheme of Arrangement between M/s. Asa Bhanu Holdings
Limited (the Transferor Company 1') M/s. Asahi Switchgear Products Limited
(the 'Transferor Company 2') M /s. Akebono Soft Technologies Private
Limited(the 'Transferor Company 3) M/s. Asa Bhanu Technical Services
Limited (the “Transferee & Demerged Company) M/s. Arshanapally Infra
Private Limited (Resulting Company) And
THEIR RESPECTIVE SHAREHOLDERS
M/s. Asa Bhanu Holdings Limited (the Petitioner Transferor Company 1'), M/s.
Asahi Switchgear Products Limited (the Petitioner Transferor Company 2'),
M /s. Akebono Soft Technologies Private Limited(the 'Petitioner Transferor
Company 3), M/s. Asa Bhanu Technical Services Limited (the Petitioner
Transferee & Demerged Company),M/s. Arshanapally Infra Private Limited
(the Petitioner Resulting Company)
NOTICE OF PETITION BEING ISSUED PURSUANT TO THE ORDER OF THE
HON'BLE NATIONAL COMPANY LAW TRIBUNAL, HYDERABAD BENCH | AT
HYDERABAD, READ WITH RULE 16 OF THE COMPANIES (COMPROMISES,
ARRANGEMENTS AND AMALGAMATIONS) RULES, 2016
A Joint Petition under Sections 230 to 232 of the Companies Act, 2013 for the
sanction of Scheme of Arrangement between M/s. Asa Bhanu Holdings
Limited (the Transferor Company 1') M/s. Asahi Switchgear Products Limited
(the 'Transferor Company 2') M /s. Akebono Soft Technologies Private
Limited(the 'Transferor Company 3) M/s. Asa Bhanu Technical Services
Limited (the “Transferee & Demerged Company) M/s. Arshanapally Infra
Private Limited (Resulting Company) and their respective shareholders was
presented and was admitted by this Hon'ble Tribunal on 20.03.2025 and fixed
for hearing before the Hon'ble Tribunal taking Company matter on
08.05.2025.
Any one desirous of supporting or opposing the Petition should send notice of
his/her intention signed by him or his/her advocate not later than two days
before the date fixed for the hearing of the Petition, to Mr. P. Anil Mukheri,
Advocate for Petitioner Companies, having office situated at # 301, 3rd Floor,
6-3-634, Green Channel Complex, NASR Girls Hihg School Road,
Khairtabad, Hyderabad — 500 004 The grounds of opposition or a copy of
affidavit shall be furnished with such notice. A copy of the Petition will be
furnished by the Petitioner's Advocate to any person requiring the same on
ayment of the prescribed charges for the same.
Pay P | P. Anil Mukherji

Date:07.04.2025 Counsel for Petitioner Companies

equitas

i

Equitas Small Finance Bank Ltd

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : N0.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.

DEMAND NOTICE - NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

NOTICE is hereby given that the following borrower/s have availed loan from Equitas Housing Finance Limited (EHFL) / Equitas Finance
Limited (EFL) / Equitas Small Finance Bank Ltd (ESFB). The said borrower/s had/have failed to pay Installments and their loan account has
been classified as Non-Performing Asset as per the guidelines issued by RBI. The details of the secured immovable propert/ties, loan and the
amounts outstanding as on date payable by the borrower/s are mentioned below. The borrower(s) and the public in general are informed that
the undersigned being the Authorized Officer, the secured creditor has initiated action against the following borrower(s) under the provisions of
the SARFAESI Act, 2002 and not to deal with the said property. on failure to repay the outstanding dues indicated against their names within 60
(Sixty) days of this notice, the undersigned will exercise any one or more of the powers under sub-section (4) of Section 13 of the SARFAESI
Act, including power to take possession of the property/ies and sell the same

$ Karnataka Bank Ltd.

Your Fumily Bank, Acrows India

(@8

s 1P BN

| . ‘Phone : 0824-2228103.

Regd. & Head Office, M

P. B. No.599, Mahaveera Circle, E-Mal! : legal.recovery@ktkbank.com
Website : www.karnatakabank.com

CIN : L85110KA1924PLC001128

Serilingampally Branch, Hyderabad

1) Mrs. Thummalapally Swarupa,W/o Mr. Thummalapally Sudhakar Reddy, 2) Mr.
Thummalapally Sudhakar Reddy, S/o Thummalapally Sathi Reddy, both 1 and 2 are
Addressed at H.No.2-48/3, Anajpur, Ranga Reddy - 501512 and 3) Mr.R Shekar, S/oR
Rooja, PlotNo. 158, Banjara Colony, Hayathnagar, Hyderabad - 501505.

The Term Loan / 7367001600011801 for Rs. 23.00 Lakhs dated 18.12.2017 and Term Loan /
7367001600019201 for Rs.17.00 Lakhs dated 14.02.2019 availed by You No. (1) Mrs.
Thummalapally Swarupa, and You No.(2)Mr.Thummalapally Sudhakar Reddy, as borrowers
and You No. (3) Mr. R Shekar as guarantor at our Serilingampally Branch has been classified
as Non Performing Assets on 18.04.2024 with effect from 16.09.2023 and that action under
SARFAESI Act has been initiated by issuing a detailed Demand Notice under Section 13(2)&(3)
of Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct,
2002 by the Authorised officer of the Bank on 24.01.2025 to the parties concerned. The said
Demand Notice sent by speed post with acknowledgments to above mentioned address, has
been returned undelivered. Hence, we have published the contents of the Demand Notice by way
of this Notice by observing the procedures laid down in the SARFAESI Act 2002. The aggregate
balance as on 24.01.2025 is Rs.39,23,703.03/- (Rupees thirty nine lakh twenty three thousand
seven hundred three and three paise only) under

Kankanady, Mangaluru-575 002.

Nature & A/c No. Balance Rate of Interest | Interest | Interest to be
outstanding as  (compounded | calculated | added from
on 24.01.2025 monthly) upto

(Rs.)
TermLoanAlcNo. | 23,13,061.10 14.75% 117.01.2025/ 18.01.2025
7367001600011801 | | _ _
7367001600019201 | 16,10,641.93 | 11.80% 113.01.2025, 14.01.2025
Total 39,23,703.03

within 60 days from the date of this paper publication.

Brief description of mortgaged property (secured asset)
All that part and parcel of residential property, measuring 117 Sq. Yards and building constructed
thereon bearing H.No. 5-5-43/1/57/2 New No. 5-5-403, constructed on plot No. 722 (eastern Part)
situated at Prashanth Nagar Colony, Sahebnagar Khurd Village, Hayathnagar Mandal, L.B.
Nagar, GHMC, R R District.

. e . hypothecated/charged to the Bank/Secured Creditor, the possession of which has been taken by Union Bank of India, GRIET MIYAPUR Branch
is provided in the Notice of the EGM. (13081), Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” and “Without Recourse” basis on 09-05-2025 SR l}lzme of the Bo::mirgg Nnga[r)ld Description of Secured Asset
5. Members who have not registered their e-mail addresses with respective depositary from 01:00 PM to 02:00 PM for recovery of the balance dues to Union Bank of India from the Borrower (s) / Guarantor(s) as mentioned in the table. No| / Guarantor(s)( otice Date (Immovable Property)
participants and members holding shares in physical mode are requested to update Details of the Borrower (s) / Guarantor(s), amount due, short description of the vehicle, possession type, reserve price and the earnest money THE BRANCH) and Amount
their e-mail addresses with Company’s Registrar and share Transfer Agent, M/s. depositare also given as under- , , 1 | BRANCH-Warangal | 19-03-2025 [Item-1 Al that the Open Plot No.6,0ut of Survey No.498/C,499/C,admeasuring total area 263.33
Aarthi Consultants Private Limited at info@aarthiconsultants.com to receive copies Name of the Dues for recovery Brief details of the Vehicle Possession | Reserve Price | Account Details Loan No - & Sq.Yards(OR)220.17 Sq.Meters situated at Mamnoor Village,Khila Warangal Mandal (previously
of the Notice of EGM, instruction for remote e-voting and instruction for participation Borrower(s) and |(Running Ledger + Type Earnest Money E)I\r/lgubmlssmn of SEWRNGL0415700 1856601 |Hanamkonda Mandal),Warangal District said property covered in the limits of Greater Warangal
on the EGM through VC. Guarantor(s)/ |Interest + Costs & Exp.) Deposit BORROWER - Mr.VELDI Municipal Corporation ,and within the Jurisdiction of Joint Sub Registrar of Warangal(Fort)and
Branch as on 07-04-2025 PRAVEEN KUMAR bounded as follows; North by :60 Feet Wide Road, South by :Plot No.13, East by : Plot No.5
6. The details of Scrutinizer and procedure for Speaker Registration is provided in the - ; z - Co-Borrower - Mrs.VELDI . " ' . : . 15 o o
EGM Nofi Mr. Vanaparthy | Total Dues: . Registration No.: TS 07 JR 4125 Phvsical | Rs. 2.50.000/- | Union Bank of RADHIKA West by : 25 Feet Wide Road Measurement : 263.33 Sq. yards or 220.17 Sq.Mtrs Situated at
otice. Praveen Kumar | ps 5 98 141.00 ii. Year of Registration: 21.02.2023 y e India GRIET within the Sub-Registration District of warangal and Registration District of warangal.
7. In case you have any queries or issues regarding e-voting, you may refer to the Alc. No. with further interest at | iil- Year of Manufacturing: 06.06.2022 Rs. 25,000~ | Miyapur Branch _
frequently asked Question (*FAQS*) and e-voting manual available at 130816520000010 iv. Make: Maruti Suzuki India Itd. 2 BRANCH - Karimnagar | 19-03-2025 |Item-1 All that the R.C.C. house bearing H.no.1-110,admeasuring total area 316.00 Sq.Yards ,is
contractual rates and . : . . . . .

N . . . v. Model: S PRESSO VXI 1L ISS 5MT BSVI Alc No: Loan No - & situated at Chakunta Village,Choppadandi Mandal,Karimnagar District,and Plinth Area :751 Sft
www.evotingindia.com, under help section or write an email to helpdesk. expenses. vi. Colour: MET. GRANITE GREY SEKMNGR0416279 " -
evoting@cdslindia.com or call 1800225533 or contract Registrar and share Transfer vii. Chassis No. MA3RFL61SNF383513 130811980050000 BORROWER - Mr. 450969 |North by :House of Kallepu Rajlr.edd'y, Sf,)u”.] by : House of Lambu R:ajlreddy, East by : Open Plot
Agent M/s. Aarthi Consultants Private Limited at phone: 040 - 27638111 / 27634445 viii. Engine No.: K10CNC112941 IFSC: UBIN0813087 AMUNDLA ILAIAH 0fAr_nundIa Kanakqlah, West by : 12'-00" Wide Road Meas_urem'ent .316..00 Sq.Ya_rds Situated at
email: info@aarthiconsultants.com. . . S ix. Fuel Used: Petrol Co-Borrower - Mrs. within the Sub-Registration District of gangadhara and Registration District of Karimnagar.

For K&R Rail Engineering Limited x. Meter reading (Odometer): NA ANUGULA SAMPOORNA
~_ Sd- Transmission: Good -
Place : Hyderabad Amit Bansal Date - 08.04.2025, Place - Telangana Authorized officer, Equitas Small Finance Bank Ltd

Date/Time of Auction : 09.05.2025, from 01.00 PM to 2:00 PM

For Details Bank Official Contact, No : G.V.S. Pavan Kumar Branch Manager, Mobile: 7799835060

« It shall be the responsibility of the interested bidders to inspect and satisfy themselves about the vehicle before submission of the bid.
« The intending bidder should submit the KYC Documents along with the bid application.

« Auction would commence at Reserve Price, as mentioned above.

% The bidder who submits the highest bid (above the Reserve price) on closure of auction shall be declared as successful bidder.

% Sale shall be confirmed in favour of the successful bidder, subject to confirmation of the same by the Secured creditor.

< Successful bidder must remit the balance amount within 15 days from the date of Auction, otherwise the EMD amount will be forfeited.
< Bank reserves the right to postpone/cancel or vary the terms and conditions of auction without assigning any reason thereof.

« For detailed terms and conditions of the sale, please contact branch.

Date : 07-04-2025
Place: HYDERABAD

Branch Manager
UNION BANK OF INDIA

Tadapatri Road Branch, Ananthapuram dt

1) M/s. Sri Amrutha Vyshnavi Granites,Prop: Mrs. Gurulakshmi Mulinti, addressed at
Sy. No. 23/1,23/2, Chukkalur Road, Chinna Polamada, Tadapatri, Anantapur (Dt)., Andhra
Pradesh - 515411, 2) Mrs. Gurulakshmi Mulinti,W/o Mr. Mulinti Ramesh, 3) Mr. Mulinti
Ramesh, S/o Mulinti Yellappa, Both are addressed at:D.No.13-578-8, K.V. Reddy Nagar,
Tadapatri— 515411, Andhra Pradesh.

The PS Term Loan Alc No. 7607001801372501 Dt. 20.01.2018 (Restructured) for Rs.46.34
Lakhs, PS Term Loan Al/c No. 7607001801395701 Dt. 24.08.2020 for Rs.6.17 Lakhs, limit
Reduced to Rs.6,05,716.72, PDPN A/c No. 7607001400291201 Dt. 17.02.2023 for Rs.5.00
Lakhs and OD Al/c No. 7607000100015701 Dt. 17.02.2023 (Renewal) for Rs.5.00 Lakhs
availed by You No. (1) M/s. Sri Amrutha Vyshnavi Granites represented by its Proprietrix,
You No. (2) Mrs. Gurulakshmi Mulinti are the borrowers and You No. (3) Mr. Mulinti Ramesh
are the co-obligant/guarantor at our Tadapatri Road Branch has been classified as Non
Performing Assets on 30.03.2024 with effect from 24.08.2020 and that action under
SARFAESI Act has been initiated by issuing a detailed Demand Notice under Section 13(2) & (3)
of Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct,
2002 by the Authorised officer of the Bank on 03.03.2025 to the parties concerned. The said
Demand Notice sent by speed post with acknowledgments to above mentioned address, has
been returned undelivered. Hence, we have published the contents of the Demand Notice by way
of this Notice by observing the procedures laid down in the SARFAESI Act 2002. The aggregate
balance as on 02.03.2025 is Rs.33,55,688.24 (Rupees thirty three lakhs fifty five thousand
six hundred eighty eight and twenty four paise only) under

Balance  Rate of Interest Interest |Interest to be
Outstanding (compounded calculated | added from
(Rs.) monthly) upto
PS TERM 7607001801372501 19,11,385.60 12.93% 119.02.2025 20.02.2025
PS TERM 7607001801395701 6,19,097.92 12.93% 23.02.2025 24.02.2025

E
Nature & A/c No.

PDPN 7607001400291201 | 4,33,001.56 13.34% 116.02.2025 17.02.2025
Overdraft 7607000100015701| 3,92,203.16 13.34% 128.02.2025 01.03.2025
TOTAL 33,55,688.24

within 60 days from the date of this paper publication.

Brief description of mortgaged property (secured asset)
ltem No. 1): All that part and parcel of Industrial land admeasuring 47.00 Cents (2274.80
Sq. Yards) situated at Block No. 3, Sy. No. 23/1, 23/2, Sub-Division Sy. No. 23/1B, 23/2A,
together with building constructed thereon, Near New Bridge Road, Chinnapolamada,
Grampanchayat, Tadapatri Mandal, Ananthapuram.ltem No. 2): All that part and parcel of
Residential plot measuring 135 Sq. Yards bearing Sy. No. 551/1, Opposite Door No.
14/82, Hospital Palem, 14 Ward, Tadapatri Municipality, Ananthapuram District.ltem No.
3): Allthat part and parcel of residential Land bearing S. No. 743-A, Near Door No. 2/1042-
4, Yellanur Road, Tadapatri Municipality, Ananthapuram District, land Measuring 7.25
cents (350 Sq. Yards).ltem No. 4): Hypothecation of Machinery purchased i.e., HP Air
Compressor from M/s. Lakshmi Prasanna Pneumatic Services.Heavy Duty Granite
polishing machine with motor from M/s. S.V. Industries. Gantry Crane from M/s. Arief
Engineering Works.Blades from M/s. Diacore.Granite Loading Trolleys from M/s. Arief
Engineering Works.Electrical items purchased from M/s. Surya Electrical, 2.5 Mtr Granite
Block Cutting Machine from M/s. Swastic Machine Tools.
Please note that |, the Authorised Officer of the secured creditor Bank intend to enforce the
aforesaid security in the event of failure to discharge your liabilities in full on or before the
expiry of 60 days from the date of this publication.

Further, your attention is drawn to the provisions of Section 13 (8) of the Act,
wherein the time for redemption of mortgage is available only up to the date of
publication of notice for public auction or inviting tenders.

Place: Mangalore Chief Manager & Authorised Officer
L Date: 07-04-2025 For Karnataka Bank Ltd.,

Stressed Asset Management Branch, Hyderabad
f7) Union Bank 3rd Floor, Andhra Bank Building, Sultan Bazar, Koti, Hyderabad-500095
pmesrars wnda imneeen | Email: ubin0812048Q@unionbankofindia.bank, Tel No: 7032920743, 9982011143

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
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E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rule, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable property mortgaged / charged to the
Secured Creditor, the constructive/physical possession of which has been taken by the Authorized Officer of Union Bank of India (secured creditor), will be sold on "As is where
is", "As is what is" and "Whatever there is" on the date mentioned below, for recovery of dues as mentioned hereunder to Union Bank of India from the below mentioned
Borrower(s) & Guarantor(s). The Reserve Price, the Earnest Money Deposit and Bid Increments are also mentioned hereunder:

Date & Time of E-Auction: 25-04-2025 & From 12.00 Noon to 05.00 PM (with 10 minutes unlimited auto extensions)

To, Borrowers/Mortgagor/ Guarantors: M/s Transstroy (India) Ltd., Plot No.201, 202A & 202B, Guttala Begumpet, Kavuri Hills, Hyderabad-500081. Sold under liquidation:
Mr. Rayapati Jagadesh, S/o Rayapati Gopala Krishna, KLP School Road, Pattabhipuram, Guntur-522006. Mr. Cherukuri Sridhar, 8-2-684/2, Flat No.106, Rock levez Apts.,
Gulomhar Avenue, Road No.12, Banjara Hills, Hyderabad-500033. Mr. Rayapati Jeevan, S/o Rayapati Gopala Krishna, 4-20-14/1, KLP School Road, Ring Road, Siddharda
Nagar, Pattabhipuram, Guntur-522006. Rayapati Ranga Rao (Guarantor and legal heir of Mrs. Leela Kumari), S/o Rayapati Sambasiva Rao, Survey No.301, 302 & 303, TS
No.1, Block No.1., Ward No.2, New Ward No.3, 4th Lane, Lakshmipuram, Guntur-522006. Mrs. Devika Rani (guarantor and legal heir of Mrs. Leela Kumari), D/o Rayapati
Sambasiva Rao, 5-91-25, 4th Lane, Lakshmipuram, Chandramouli Nagar; Guntur-522006. Mrs. Ch.Vani, W/o Cherukuri Sridhar, 8-2-684/2, Flat No.106, Rock levez Apts.,
Gulomhar Avenue, Road No.12, Banjara Hills, Hyderabad-500033. Mrs. Lakshmi (guarantor and Legal heir of Mrs. Leela Kumari), D/o Rayapati Sambasiva Rao, 5-91-25,
4th Lane, Lakshmipuram, Chandramouli Nagar, Guntur-522006. Mr. Yalamanchili Vijay (legal heir of Yelamanchili Jaganmohan Rao), S/o Mr. Jaganmohan Rao
Yalamanchili (Late), Door No.6-4-101, 4/2-3rd Line, Arundelpet, Guntur-522006. Mr. Narayya Chowdary, S/o Late Veeraiah Chowdary, 5-91-25, 4th Lane, Lakshmipuram,
Chandramouli Nagar, Guntur-522006. Mr. Yalamanchili Sanjay (legal heir of Yelamanchili Jaganmohan Rao), S/o Mr. Jaganmohan Rao Yalamanchili (Late), Door No.6-4-
101, 4/2-3th Line, Arundelpet, Guntur-522006. Mr. Yalamanchili Ajay (legal heir of Yelamanchili Jaganmohan Rao), S/o Mr. Jaganmohan Rao Yalamanchili (Late), Door
No 6-4-101, 4/2-3th Line, Arundelpet, Guntur-522006. The secured debt for the recovery of which the immovable secured asset is to be sold: Rs.26,49,25,95,245.18
(Rupees Twenty Six Thousand Forty Nine Hundred Lakhs Twenty Five Lakhs Ninety Five Thousand Two Hundred Forty Five Only) as on 31.12.2024 with subsequent
interest, charges and costs thereon. (As per demand notice dated 01.01.2016, the outstanding dues Rs.433,89,17,690.78 (Rupees Four Hundred Thirty Three Crore
Eighty Nine Lakh Seventeen Thousand Six Hundred Ninety & Paisa Seven Eight Only) and BG in force for Rs.105,65,00,000/- (Rupees One Hundred Five Crore Sixty
Five lakhs Only) as on 31.12.2015 with subsequent interest, charges and costs thereon).

demand Notice Dated: 01.01.2016 Symbolic Possession Notice Dated: 07.09.2017 (Prop-1) and 08.09.2017 (Prop-2)
Description of immovable secured assets to be Sold: - PROPERTY-1: All that part and parcel of the property belongs to M/s Transstroy (India) Ltd consisting of Commercial
land at Biccavolu Village & Mandal, East Godavari dist. 13.82 Acres. Latitude, Longitude and coordinates of site: - 16.981048N ,82.061247E
Land at Sy.No.223/1 to an extent of Ac 0.70 north east corner in AC 1.50 in west side full extent of AC 2.04 at Biccavolu Village, East Godavari Dist. Boundaries: North: Land
of Claimant, South: Land of Samlkota Road, East: Land of Sodasani Puttayya, West: Land of Claimant. Land at Sy.N0.224/2 to an extent of AC 0.26, in full extent of AC 0.68
and Sy.No.224/3 to an extent of AC 0.54 in full extent of AC 2.88 i.e total extent of Ac 0.80 cents at Biccavolu village, East Godavari Dist. Boundaries: North: Land of Claimant,
South: Land of Senapathi Appa Rao, East: Land of Claimant, West: Land of Nelapala Suryudu. All that piece and parcel of land bearing in Sy.N0.221/2B to an extent of Ac 0.20
in full extent of Ac 8.96 at Biccavolu village, East Godavari Dist. Boundaries: North: Land of Kada Nagamani, South: Land of Sadanal Suribabu, East: Land of Bandaru Pradeep
Kumar, West: Land of Vudi Govinda Rao. All that piece and parcel of land bearing in Sy.No.226/1B to an extent of Ac 1.11 "% in full extent of Ac 3.23 at Biccavolu village, East
Godavari Dist. Boundaries: North: Land of Railway, South: Land of Claimant (purchased from Executant and Kehta Chandra Rao), East: remaining land of executant, West:
Land claimant (purchased from Executant & Ketha Chandra Rao). All that piece and parcel of land bearing in Sy.N0.225/2 to an extent of Ac 0.24 in full extent of Ac 0.26 at
Biccavolu village, East Godavari Dist. Boundaries: North: Land of Claimant, South: Land of Samalkota Road, East: Land of Senapathi Thrimurthulu and others, West: Land of
Nelapala Suryudu and others. All that piece and parcel of land bearing in Sy.N0.227/3B to an extent of Ac 0.50 in full extent of Ac 2.80 in south side at Biccavolu village, East
Godavari District. Bounded by: North: Land of Claimant, South: Land of Janga Venkata Reddy, East: Land of Kancharla Mangatayaru, West: Land of Claimant. All that piece
and parcel of land bearing in Sy.No.223/1 to an extent of Ac 0.20 in full extent of Ac 2.04 at Biccavolu village, east Godavari Dist. Boundaries: North: Land of Kada Nagamani
and others, South: Land of Senapathi Apparao, East: Land of Senapathi Apparao, West: Land of Claimant. All that piece and parcel of land bearing in Sy.N0.227/3B to an extent
of Ac 1.40 in full extent of Ac 2.82 at Biccavolu village, east Godavari Dist. Boundaries: North: Land of Railways, South: Land of Vanga veera babu, Kode veerraju and others,
East: Land of Kancharla Mangatayaru and others, West: Land of Nelapala Krishna and others. All that piece and parcel of land bearing in Sy.N0.221/2B to an extent of Ac 0.74
in full extent of Ac 8.96 at Biccavolu village, Biccavolu east Godavari Dist. Boundaries: North: Land of Railways, South: Land of Tanuku Chintalamma & and others. East: Land
of Anusuri Pedaveranna, West: Land of Nakka Veranna. All that piece and parcel of land bearing in Sy.N0.226/1B to an extent of Ac.0.60, in full extent of Ac.3.23 at Biccavolu
village, Biccavolu Mandal, East Godavari District. Bounded by: North: Land of claimant (purchased from Ketha Chandra Rao), South: Land of Kancharla Mangatayaru, East:

Ac.1.01 %, in full extent of Ac.3.23 in northern side at Biccavolu village, Biccavolu Mandal, East Godavari District. Bounded by: North: Railway land, South: Land of Anusuri
Suramma, East: Land of Anusuri Pedaveeranna, West: Land of Eli China Appa Rao. All that piece and parcel of land bearing in Sy.N0.226/1B to an extent of Ac.0.50 , in full
extent of Ac.4.12 in southern side at Biccavolu village, Biccavolu Mandal, East Godavari District, Bounded by: North: Land of Anusuri Pedaveeranna, South: Land of Katta
Suranna, East: Land of Anusuri Pedaveeranna, West: Land of Anusuri Suramma and others. All that piece and parcel of land bearing in Sy.No.223/1 to an extent of Ac.0.16, in
full extent of Ac.2.04 & Sy.NO.223/4 to an extent of Ac.0.23 in full extent of Ac.0.26 (total extent of Ac.0.39) at Biccavolu village, Biccavolu Mandal, East Godavari District is
Bounded by: ltem No.1: Annexed hereto, bounded on: extent of Ac.0.16 acres in Sy No0.223/1:- North: Land of Sodasani Puttayya, South: Land of Panta Kaluva, East:
Land of Tanuku Sattiyya, West: Land of Senapathi Apparao. ltem No.2: Annexed hereto, bounded on: extent of Ac.0.23 acres in Sy No.223/4: North: Land of Neelapala
Suryudu & Remaining land of Vendor, South: Panta Kaluva, East: Land of Neelapala Suryudu, West: Land of Neelapala Suryudu. All that piece and parcel of land bearing in
Sy.N0.227/3 and 227/2B to an extent of Ac.0.90, in full extent of Ac.2.82 and as per the enjoyment and present survey it is changed to Sy.No.227/3B in northern side at Biccavolu
village, Biccavolu Mandal, East Godavari District, Bounded by: North: Railway Land, South: Land of Eli China Appa Rao, East: Land of Anusuri Peda Veeranna, West: Land
of Janga Venkata Reddy & others in Sy.N0.227/4B. All that piece and parcel of land bearing in Sy.N0.221/2B to an extent of Ac.0.30, in full extent of Ac.8.96 at Biccavolu village,
Biccavolu Mandal, East Godavari District. Annexed hereto, Bounded on: North: Land of Railway, South: Land of Anusuri Padmaja, East: Land of Bandaru Pradeepkumar, West:
Land of Claimant. All that piece and parcel of land bearing in Sy.N0.225/3 to an extent of Ac.1.15, in full extent of Ac.1.15 at Biccavolu village, Biccavolu Mandal, East Godavari
District. Annexed hereto and Bounded on: North: Land of Anusuri V.V.Manikumar, South: Land of Anusuri Venkata Ramana and others, East: Land of Mandala Rani & Others,
West: Land of claimant (purchased from Executant and Ketha Chandra Rao). All that piece and parcel of land bearing in Sy.N0.224/2 to an extent of Ac.0.16, in full extent of
Ac.0.68 and Sy.No.224/3 to an extent of Ac.0.44 in full extent of Ac. 2.88 (Total extent of Ac.0.60) at Biccavolu village, Biccavolu Mandal, East Godavari District Andhra Pradesh
Bounded by: North: Land of Voodi Govinda Rao, South: Land of Katta Subba Rao, East: Land of Marreddi Durgamma, West: Land of Mandala Rani. All that piece and parcel
of land bearing in Sy.N0.223/1 to an extent of Ac.0.40, in full extent of Ac.2.04 acres of east western corner at Biccavolu Village, Biccavolu Mandal, East Godavari District is
Bounded by: Annexed hereto, Bounded on: North: Land of Neelapala Veeravenkanna, South: Land of Neelapala Chandrayya, East: Land of Senapathi Apparao, West: Land
of Neelapala Chandrayya. All that piece and parcel of land bearing in Sy.N0.224/1B to an extent of Ac.0.22, in full extent of Ac.1.18 in west south corner at Biccavolu village,
Biccavolu Mandal, East Godavari District is Bounded by: Annexed hereto, Bounded on: North: Railway Land, South: Land of claimant (purchased today from Anusuri Peda
Veeranna), East: Land of Voodi Govinda Rao, West: Land of Railway. All that piece and parcel of land bearing in Sy.N0.227/4B to an extent of Ac.0.40, in full extent of Ac.1.78
acres in northern side at Biccavolu village, Biccavolu Mandal, East Godavari District. Annexed hereto, Bounded: North: Land of Nelapala Subbanna, South: Land of Vanga
Veera Babu, East: Land of Eli China Apparao, West: lllapalli Road. All that piece and parcel of land bearing in Sy.No0.224/1 to an extent of Ac.0.62, in full extent of Ac.2.92 in
west eastern side & Sy.N0.224/1B to an extent of Ac.0.50 in full extent of two Sy Nos.12.63 acres in western side(total extent of Acs.1.12) at Biccavolu village, Biccavolu Mandal,
East Godavari District (as per survey and enjoyment the survey number is 224/1B to an extent of Ac.0.95). Annexed hereto, Bounded on: North: Railway Land, South: Land
of Lolla Suribabu @ water bode, East: Land of Nakka Veeranna, West: Land of Kada Nagamani & others. All that piece and parcel of land bearing in Sy.No.224/2(Ac.0.05) and
224/3 (Ac.0.45), total extent of Ac.0.50, in full extent of Acs.3.56, at Biccavolu village, Biccavolu Mandal, East Godavari District. Bounded by: North: Land of Vudi Govinda Rao,
South: Land of Sanapathi Appa Rao, East: Land of Mandala Rani, West: Land of Kada Nagamani.

Reserve Price: Rs.6,92,49,000/-; EMD: 10% of the Reserve Price/-; Bid Increment Amount: Rs.7,00,000/-
PROPERTY-2: All that the Site with 3 Commercial / Institutional Use Buildings in an extent of 22500sft ( 1042Sq Yds) situated at T.S No.532 of Guntur, Block No: 09, Asst No:

1021044812, Revenue Ward No.17, Old Ward No.03, New Ward No.05, Ward No.06, Old Dr. Nos': 6-4-101, 6-4-101/A, New Dr. No.31-4-340, 4/2-3, Near Hotel Geetha Residency

Marella Narasimha Rao, North: Municipal Road.

Reserve Price: Rs.12,90,55,500/-; EMD: 10% of the Reserve Price/-; Bid Increment Amount: Rs.13,00,000/-
Last Date & Time for submission of EMD: EMD shall be deposited and Linked/Map the EMD amount with the Property ID before End Time of Auction

m E SA F REGD. OFFICE: ESAF Bhavan,

ESAF SMALL FINANCE BAMK Mannuthy, Thrissur- 680 657, Kerala.

GOLD AUCTION NOTICE

Matice is hereby given for the information of all concernad that Gold
ornaments pledoed with ESAF Small Finance Bank and not redeemead
by borrowers, despite repeated reminders and notices, of our branches,
arelisted below. Thiswill be guctioned as per the details given below:

DATE OF AUCTION: 22-04-2025 TIME: 2PMTO 5 PM

AUCTION VENUE: THROUGH E-AUCTION

AUCTION ADDRESS: https://egold.auctiontiger.net
Contact Number: 9099013705/63518956640

To registar as bidder for the e-Auction with terms and conditions, and
full details efe-Auction pleasevisitthe above site

BRANCHES & LOAN ACCOUNT NUMBERS

HYDERABAD - SR NAGAR: 752£000302107%, HYDERABAD - CHANDA
MAGAR: 75240000541042, 601380, 2843229, 2918389, 292465464, 3048558,
0457486 HYDERABAD - DILSUKHNAGAR: 75240002752215, 2971317,

Lustomers who are interested to release the ornaments by paying the
fotal due amount may do so,.at the respective brancheas, onoar iwo days
befora the dateof the auctian,

Bidders who wish to participate in the auction shall produce their KYC
documents. GST Mo. is mandatory for registered firms/companies,
Bidders shall deposit a sum of Bs.50,000 as EMD before participating in
the zuction
Thrissur

Date: 08-04-2025

Sd/-
Authorized Signatory

land of claimant (purchased from Ketha Chandra Rao), West: Land of Eeli China Appa Rao and others. All that piece and parcel of land bearing in Sy.N0.226/1B to an extent of

and Arundalpet Municipal Park, 4th Line Arundalpet, Guntur, Andhra Pradesh. Bounded by: East: Property of Tumma Masamma, South: Municipal Road, West: Property of

Registration, Login and Bidding Rules visit the following sites: The Online E-Auction will be held through web portal/website https://baanknet.com on the date and

Registration - link provided in the home page of the website) by using their mobile number and valid email-id. The intending bidders / purchasers further required to
upload KYC documents and Bank Details. The intending bidders / purchasers can be guided by the Buyer Manual provided in the home page of the website

* https://baanknet.com using mobile number and email ID.

* For Registration and Login and Bidding Rules visit Buyer Manual link provided in the home page of https://baanknet.com

* For queries contact Number: 8291220220, 7032920743 & email ID support. BAANKNET@psballiance.com

* Bidders are advised to go through the website: https://baanknet.com and https://www.unionbankofindia.co.in/auction-property/ view-auction-property.aspx tenders
for detailed terms and conditions of Auction Sale before submitting their bids and taking part in the E-Auction sale proceedings. Successful bidder will be intimated through e-mail
after the closing of the e-Bidding Process.

time mentioned above with unlimited extension of 10 minutes. The intending bidders / purchasers required to register through https://baanknet.com (Buyer

Date: 04-04-2025, Place: Hyderabad

KVGC Arcade, 3rd Floor, 13-1 RC Road,

W am Eanar{l Hﬂ“h Vani Nagar, Avilala, Tirupati, AP-5317501,

I e o] Ph; T9016 26759, 9901574353,
REDEMPTION NOTICE TO BORROWER / GUARANTOR /
MORTGAGOR UNDER SECTION 13(8) OF SARFAESI ACT-2002

A SPECIALIZED ARM BRANCH

To:
1. Mis Indus Gene Expressions Limited, D Mo 6312 Kodur Village
Kaniseltipallli Pest, Chiamathur Mandal, 86 Satyasal Disingt,

Andhiapradesh, India-515341. represented by its Authonsed person Sii
Channa C Reddy S/o C Venkatarami Reddy

I 1
1. Sri. Channa C Reddy, S/o C Venkatarami Reddy, DNod 42 1A

Channakesavapuram, ndiavenkatampalli, Talamaria Kothacheruwa, Sri

Satyasal Distnot Andhrapradesh, India-515133
2. SmiL Usharani C Reddy, Wio Channa C Reddy, D.No4 42 1A

Channakesavapuram, Indiavenkatampall, Talamarla Kothacheruvu, S

Satyasal Distnct, Andhrapradesh, India-515133
3, Srl. B. Mallikarjuna Reddy, C/o Snehalatha Hospital, Khaja Nagar, Srnivasa

Magar, Ananthapuram, Andhrapradesh, India - 5150017 . Alkernate addresses:

A 5Sn. Besdupalll Mallikarjuna Reddy S0 B Nagireddy D-No- #1330510,

Khaja Nagar, Oppoiite Ganga Gowrl theatre complex, Ananthapur-515001
4. 5ri. N. Himadeap, S/o Venkataramana Reddy, Fiol No 26, 5 No 573, BNR

Hills Jubdles Hills, Hyderabad, Telangana, India = S00033,

3. Sri. A. Sreenivasa Reddy, S/o A. Ravichandra Reddy, D-No6 2 141

Kovur Magar, Ananthapur, Andhrapradesh, India = 515004
&, Smt. Mallari Rupana Reddy, Wio Nallari Niroop Kumar Reddy, House

Mo - B2 20028 T2 Pliol Mo 872 Road No 34, Jubilee Hills 5h|1|h.[1|,"|

Jubilea Hills, Hydeabad-500033 Alternate addresses: Smi. Nallari

Rupana Reddy, Dio M. Srikrishna Reddy, Piol No B25/B/1, Rosd No 40,

Jubilee Hills, Hyderabad = 500033,

Dsar Sirindam,

aU8: Notice fer exercising the right of redemption under Section 13 (8] of

the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act. 2002 (herelnafter referred (o as “the Act™),

The undersigned being the Authorized Officer of Canara Bank, ARM
Branch Tirupatl, Andhra Pradesh (haramnafter referred 1o as “lhe seounsd
preditor”), appomniad under the Aol do hbreby issus this notics, under Sechon
13(8) of the Acl read with Rule B{&) of the SARFAESI Rules, to you all as under

A you all ame avware thatl the sscured oredior hed (ssued the Demand
Motces, wnder Sectian 1302 of the Act, on 29-08-2024 1o the borrowasr Mi's indus
Gene Expressions Limited and Guarantors/Directors Sri.Channa € Reddy

8la C Venkatarami Reddy, Smt.Usharanl C Reddy W'o Channg C Re r!l1~.-
5r1 Beedupalll Mallikarjuna Reddy S/o B Magreddy, Srl. N Himadeep Sio
Vankataramana Hoeddy, Sri. A. Sreenlvasa Reddy S/o A Ravichandrn Heddy and
Smit.Mallari Rupana Reddy Wa Nallan Nircop Kumar Reddy, demanding to pay
an amount of Rs, 22,2545 423.41/- (Rupeas Twanly Two crofe Twenly Five lakh
Forty Five thousand Four hundred Twanty Three and paisa Forty Gne only) and
inleres sialed thereon within 60 days from he dale of recepl of the said nolice

Sinoe the Bormowed haveng faded 1o repay tha amount manbonzd m he Ghove
sail demand motice, the Aulhonzed Officer under Section 13(4) of tha Aot had
taken symbolic possession of the secured assels described in the Possession
Motice dated 05-12-2024 Further, the said symbolc possession nobice was duly
publisted in two leading newspapaers L&, Andhra Prabha, Mana Telangana and
The Hans India on 11-12-2024

fo comply with the prepasiticn lald down by the Hon'ble High Court of
Judicature at Hyderabad for the State of Telangana and the State of Andhra
Pradesh, in Writ Petiion No. 8155 of 2018, you all are hereby given a last
and final opportunity to redeem and reclaim the secured assets, which are in
pos-sassion of the secured craditor, within 30 days fram the receipl of this nobioe,
by discharging the liabdity of Rs. 22,69,01,293 66 (Rupees Twenty Two Crore
Sixty Mine Lakhs One Thousand Two Hundred Minety Mine and paisa Six
Six only) as on 28.02.2025 plus subseguent interest, costs and expenses in full,
failing which the sale notice will be published in the newspaper specifying one of
the following modes menboned below, to sell the secured assets

{aj By obtaining guotations from the persons deakng with similar secured
assate or atharwse inlerested in buyng assels | of (b) By imaling lenders tram
the public. or () By holding public auction meluding through e-auction mode, ol
(d) By private traaty. As par Secton 13 (8) of the SARFAESI Acl, you are antitied
lo redeam the secured Assels al any bime bafora the date of publication of sala
natice in the mews papers, fAiling which your rghl 1o redsam the proparty as pai
Seclion 13(8) shall stand extinguished. This is wifhoul prejudice to any other
rights avadable to the Bank under the subject Act! or any other law mn force

o d/- Chlef ‘Manager & Authorized Officer, SAM Branch Hyderabad, Union Bank of India
i paprin

Date: 29.03.2025, Place; Tirupathi Sd/- Authorised Officer, Canara Bank




